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Sudhanshu Dhulia, J. (Oral)

1. In all these petitions, petitioners are students of first year B-Tech course and
have failed to qualify in two or less than two papers, as a consequence

of which they were asked to appear in the compartment examination which the
petitioners have failed to clear. Petitioners claim parity with other

students of first year B-Tech course who have failed to qualify in more than two
subjects but their writ petitions were disposed of by this Court with

direction that they will be permitted to appear as the Academic Probation
Candidates as these were the rules applicable in their case earlier and they

were not formally subjected to the new regulations under which the system of
Academic Probation Candidate has been given up.

This Court has also been informed by the learned Senior Counsel for the
respondent University Mr. Rajendra Dobhal that the orders of this Court in

such cases have been complied with and the students have been given
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registration in the third semester and they will be treated as the Academic

Probation Candidates and the subjects in which they have failed to qualify, they
will be allowed to clear those subjects in the third semester.

The present petitioners are the ones who have failed in only two subjects (in
some cases only one subject) and they were asked to appear in the

compartment examination which they failed to clear. According to the petitioners,
they should be allowed registration in the third semester and they

will clear the subjects in which they have failed in the third semester. This Court
feels that since the petitioners have already appeared in the

compartment examination and failed to clear the same, their case would be of a
different category altogether. However, this Court cannot also ignore

the fact that the net result of this would be that such students who have failed to
clear more than two subjects (in some cases even 8 or 9 subjects)

have now been allowed to register in the third semester where they will be given
opportunity to clear such subjects.

In view of this, these writ petitions are disposed of with direction that the
petitioners would make a representation before the Registrar of the

respondent University who shall sympathetically consider the matter. While
deciding the representation of the petitioners, the Registrar shall consider

the fact that what is at stake is one year of the students and more importantly
the fact that some of their batchmates, many of them have fared much

worse than the present petitioners, have already been granted a benefit. Let the
representation be decided as expeditiously as possible.

Registry shall supply a certified copy of this order today itself to learned Counsel
for the parties on payment of prescribed charges.
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